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New Delhi, this the 2lst day of Mowvember, 2001
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The Principal, Govt. Boys Senior Secondary School,
No.l, Shakti Nagar, Delhi. <« Respondants
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Sh. v.K.Majotra, Member (1)

Learnad counsel stated that vide annexurs—-&  dated
30.7.99, the Government servants were asked to opt for the
revissed scale  of pay from the date subsequent to 1.1.96.
The applicant .opted for the reviséd scale of pay under
Central Ciwil Services (Rewisad Pay Rules, 1997 .
poccordingly, applicant’s pay was revised from Novembesr 1955,

howsver, he  was not paid any arrears from 1.1.96  onwards.

The applicant applied for ths relsase of  arrears of
differencs of pay  which Wworkaed out  to Rs.4%9,232,/~

apﬂroximately vide his letters dated 16.8.2000, 21.9.2000,
11.10.2000, 8.11.2000, 20u2~2005'fﬁnnexure D to H)., but the
respondents  did not pay any arrears to the applicant. (i
tha othar hand vide annexure-Il datead 17.5.2001, applicant’s
pay  was  reduced without issuing a show cause notice o
without passing any reasoned order. Learnad counsel stated

that the applicant made 3 represantation against the

aforesald reduction in pay wide aAnnewxure—] dated 4.45.2001,
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a legal notice on the reaspondents.
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met at this stage itself without
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heed either to  hi

require them to pass reasonsd and speaking

in the above taerms.
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on applicant’s representation (annexure~J) within a
tocordingly, we direct Resp.l to dispose
representation dated 4.6.2001 (Annexure-J) by

a reaschned and speaking order within a period of 2

+his order. Tha OA

No costs.
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